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CENTRAL ,.U,\INI:-iTRrlITVE TRIBJNAL, J\L.LAH~Jil BENCH 

ALLMABl"\O. 

Dated: nll ahab ad, the 12th day of Janu aiy, 2001 

Coram: HOn ' ble Mr . ~. Dayal, A. tA . 

Hon ' ble Mr • .:l.K.I. Naqvi , J.i\\ . 

&ivil Contenpt Application No.34 of 1921. 

In 
Original npplication No .1146 of 1997 

f,\ 0 h d. lv1U k jJn 1 

son of .:)ri Jt>dul Ma zid, 

r/ o House No.136, Sayed Raj a , 

Post ~ayed 32j a , District Chandaul i. 

• • • • • • • 

(By ndvocate ~ri >mand Kunar 

and .')ri C. P. Gupta ) 

versus 

l. .:ir i K~lesh\va r Prasad, 

Post Master General, kl.l ahabad . 

2. .;;rj Ram !)an tti h Singh, 

~r. :iUperintendent of Post Offices, 

East Division, Varanasi . 

3 • .Sri Tej Bahadur Sin=Jh, 

Applicant 

$ub- Divisional Inspector of Post Offices, 
Chaodauli, Sub-Division Chandauli, 

District Chandauli. 

• • • • • 

(By Advocate .:)ri .>. Cl"!aturvedi) 

Contanner/ 
Q:>p . Pa rties 

0 RUE R (oPEN CQJRT) 

{By Hon ' ble ~\1 . .;). l)..ayal, i\\t) 

This contempt petition has been filed for 

initiating proceedings again st the opposite parties 

for del:iberate disobedience of the order of this 

Tribunal in ~ 1146/97 dated 15th January, 1999. 

By the said order, a Division Bench had allowed 

t he o. A. and set aside the impugned order dated 

17 • .lO .1997 and ordered that the applicant was 

provisionally reinstated as E. D. D • .A. cun E. D.M.C. 

at Bag9hi Kunbhapur Branch Post Office with all 
~consequential benefits. 
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2. By the affidavit noo filed, the opposite 

parties have filed Annexure No. l, by which t he 

applicant has been asked to work on tl'J)e post of 

E. D.tv\ . C. in Kunbhapur Branch Post Office. The 

Annexure No. 2 s h0;v s that t he sanct ion has been 

a ccorded for payment of costs. It has been specifically 

mentioned in paragraph -6 of the affidavit t hat by 

an o.rd.er dated 4.9 . 2000 the applicant has been allowed 

to \vork on the post. ,Je, thu s, find substantial 

canpliance of the order of the Tribunal, though 

there is sane delay on part of the respondents and 

the sane cannot be intended t hat the respondents 

had an intent to do so. The contempt proceedings 

are, therefore, dropped and the notices issued are 

therefore, discharged. ~ 
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